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RESOLUTION A. 69(ES . II) 

adopted on 15 September 1964 

THE ASSEMBLY, 

RECOGNIZING the need 

(1) To increase the number of members on the Council, 

(ii) To have all members of the Council elected by 
the Assembly, 

(iii) To have equitable geographic reprasentation of 
Member States on the Council, and 

CONSEQUENTLY HAVING ADOPTED, at the second extraordinary 
session of the Assembly held in London on 10-15 September 
1964. the amendments, the texts of which are contained in the 
Annex to this Resolution, to Articles 17 anj 18 of the 
Convention on the Inter- Governmental Maritime Consultative 
Organization , 

DECIDES to poatpone consideration of the proposed 
amendment to Article 28 of the Convention on the Inter­
Governmental Maritima Consultative Organization to the 
next session of the Assembly in 1965, 

DETERMINES , in accordance with the provisions of 
Article 52 of the Convention, that each amendment adopted 
hereunder is of auch a nature that any Mem~er which hereafter 
declares that it does not accept such amendment and which does 
not accept the amendment within a period of twelve months after 
the amendment comes into fo r ce shall, upon the expiration of 
this period, cease t o be a Party t o the Con7ention , 

REQUESTS the Secretary- General of the Organization to 
effect the deposit with the Secretary-General of the United 
Nations of the adopted amendments in conformity with 
Article 53 of the Convention and to receive declarations and 

instruments of acceptance as provided for i" Article 54 , and 
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INVITES the Member Governments to accept eaCh 
adopted amendment at the earliest possible date after 
receiving a copy thereof from the Secretary-General of 
the United Nations, by communicating an instrument of 
acceptance to the Secretary-General for d~posit with 
the Secretary-General of the United Nations. 



1. The ex;sting text of Article 17 of the Convention 
is replaced by the following: 

The Council shall be composed of eighteen 
members elected by the Assembly. 

2. The existing text of Article 18 of the Convention 
is replaced by the following: 

In electing the members of the Council, the 
Assembly shall observe the following principles: 

(a) six shall be governments of States with the 
largest interest in providing international 
shipping services; 

(b) six shall be governments of other States 
with the largest interest in international 
seaborne trade; 

(c) six shall be gove~ents of Stat~s not 
elected under (a) or (b) above, which bave 
special interests in maritime tr~nsport or 
navigation and whose election to the Council 
will ensure the representation of all major 
geographic areas of the world. 

Certified a tr~e copy 
of Assembly Resolution A.69(ES.II) 

of 15 September 1964 and of its Annex 

Jean ROULLIBR 
Secretary-General 

of the Inter-Governmental Maritime 
Consultative Or5an1zation 

22 September 1964 





L'ASSEMBLEE, 

RESOLUTION A.69 (ES.II) 
adoptee Ie 15 Septembre 1964 

RECONNAISSANT la neceeeite ~ 

i) d1augmenter Ie nombre de membree du Conaeil, 

ii) de pourvoir a l'election par l'Assemblee de tous 
lee membree du Oonaeil, 

iii) d1sseurer une representation geographique equitable 
des Etate membree au sein du Conaeil, 

ET AYANT EN CONSEQUENCE ADOPTE l! sa deuxieme session extraor· 
dlnaire, tenue l! Londrea du 10 au 15 septembre 1964, lee 
amendements au articlee 17 et 18 de la Convention portant 
creation de l'Organ1eation intergouvernementale consultative 
de la navigation maritime dont Ie texte figure dan~ I tannexe 
jOinte l! la presente resolution, 

DECIDE de remettre l'exemen du projet d'amendement l! 
l 1article 28 de la Convention portent creation de ltOrganisation 
intergouvernementale consultative de la navigation maritime l! 
la procbaine session de 11Assemblee en 1965, 

SPECIPIE, conformement aux dispositions de l'article 52 
de la Convention." que cbacun des amendements adoptee figurdDt 
ci-apree est dtun'e" nature telle que tout Membre qui declarera1t 
par la euite qu'!l n'accepte pas un tel amendement et qui ne 
l' acce~terai t pas dans un dtUai- de douze mois a dG. ter de son 
entree en vigueur ceaserait a 11 expiration de ce delai d'Atre 
partie a 1a Convention, 

DEMAHDE au Secretaire general de l'Organisation d'effectuer 
Ie d~pOt des amendemente adoptes aupres du Secretaire ~eneral 
dee Rations Unies, ainsi qu ' 1l est prevu ~ l'article 5' de 1a 
Convention, et de recevoir lee declarat1or18 et instruments 
d'approbat10n conformement aux dispositione de l'article 54, et 
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INVITE 188 Gouvernements membres a accepter chaoun dee 
amendement. adoptee ·au8sitOt que possible apr~8 reception du 
texts dudit amendement, qui leur eera tr&nemie par 1e 
Seereta.ire general des Batione UDies, en adre8sant une noti­
fication d'approbation au Seoretaire general 8UX tine de depOt 
aupne du Seereta1re" general de l'Organisst1on dee Bst1oP8 
Uniee. 



ABllnE 

1. La text. actual de l'artlcle 17 de 1& Oonvention eet 
remplaoe par 1e text. euivant ; 

La Conse!l 88 compoee de dix-buit membra. 'lua par 
1 t A8semble •• 

2. La texte actual de l'article 18 de 1& Convention est 
remplace par ~e text. eu1vant : 

En elisant lee membra. du Consell, l'Asaemble. observe le. 
principe. auivante , 

a) S1x Bont dee gouveruemente d'Etat. qui sont 1. 
plus inter's,8. a tourair dee services lnternationaux de 
navigation maritime. 

b) Six Bont 488 gouTerne~ent8 d'autres Itat. qui 
sont 1e plue interesse. dane 1e oommerce international 
mariti ••• 

c) S1x Bont dee gouTernements d'Etat. qui n'ont 
pas ete 'lua au titre des alinea. a) ou b) ci-dessus, qui 
ont dee interet. particuliera dans 1. transport maritim. 
ou 1& navigation at d~nt l'election au Consei1 garantlt 
Q-'7 .ont repreeentees 'outee 1es grandee regions 
geograpbiques du monde. 

Caple cartl!!ee oonforme 
de 18 Resolution A.69 (ES.II) de l'Assemblee 
du 15 aeptembre 1964 et de son Annexe. 

E.e.v. GOAD 
Secretalre general par lnterim 

de l'Organ1e8tlon Intergouvernementale 
Oonsul'ative de la Navigation Maritime 

., Octobre 1964 





RESOLUCION A.69(ES.II) 

adoptada el 15 de setiembre de 1964 

LA ASAMBLEA, 
RECONOCIENDO la neceaidad de: 

i) aumentar el DUmero de miembros del Consejo, 

ii) establecer la eleccion de todos 103 miembros 
del Consejo por la Asamblea, 

i11) asegurar una representacion geografica equitativa 
de los Estados Miembros en el Consejo, 

Y HABIENDO ADOPTADO EN CONSECUENCIA, en su segunda sesion 
ext:r:'aordinaria celebrada en Londres del 10 a1 15 de setiembre 
de 1964, las enmiendas a los artlculos 17 y 18 de .la Convencion 
relativa a la Organizacion Consultiva Maritime !ntergubernamen­
tal, cuyo texto figura en el Anexo de la presente Resolucion, 

DECIDE aplazar el examen del proyecto de enmienda al 

articulo 28 de la Convencion rela';l"a a la Organizaci6n 
Consulti~a Maritima Intergubernamental a la proxima sesion 
de la Asamblea en 1965, 

ESPECIFICA, conforme a las disposiciones del articuLo 52 
de la Convenci6n, que cada Una de las enmiendas adoptadas que 
figuran a cont1nuac1on es de tal importancia que todo Miembro 
que declare no aceptar tal enmienda y que no la aceptase 
dentro de Wl plazo de dace meses a partir de su entrada en 
vigor, cesers. de ser parte de la Convencion a~_ expirar 
d1cho plaza, 

RUEGA al Secretar10 General de la Organiz8cion que efectue 
e1 deposito de las enmiendas adoptadas cerca del Secretario 
General de las Wacionea Un1das, como 10 prevee el articulo 53 
de la Convencion, y.que reciba las declaraciones e instrumentos 
de aprobacion conforme a las disposiciones del articulo 54, e 

... / .... 
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INVITA a los Gobiernos Miembros a ac!~ptar cad~ 

una de las enmiendas adopta1as 10 antes posible despues 
de recibir e1 texto de dicha enmienda, e1 cual les sera 
transmltido per e1 Secretario General de las Naciones 
Unida3, mediante e1 envio de une notificacion de 

aprobacion a1 Secretario General para fi~es de au 
deposito cerea del Secretsrio General de Is Organizaci8n 
de las Nacionea Unidaa. 
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1. E1 texto existente del articulo 17 de Is Convenc16n 
es reemplazado por e1 s'igu1ente: 

E1 Consejo estara integrado por dieciocho miembros 

elegidos por Is Aaamblea. 

2. E1 texto existen'te del articulo 18 de la Convencion 

es reemplazado por e1 si~uiente: 

En Is eleCCion de miembros del ConsejO, la Asamblea 
observara los siguientes principios: 

a) seis seran-los gobiernos de los Estados con 

los mayores intereses en la provision de los servic'ioa 

maritimos internacionales; 

b) seis seran los gobiernos de otros EstadDa con 

los mayores 1ntereS8s en e1 cameroie maritime 

i 'lternacional; 

c) sels seran los gobiernos de 1':'13 Estadoa no 

elegidoa a titulo de los parrafos a) 0 b) precltados l 

que tengan intereaes particulares en e1 trans porte 
mar! tim~ 0 en la navegacion y cuya el,~ccion al Consejo 

gerantice la representacion de todas las grandes 

regiones geograficas del mWldo. 

Copia certific~da conforme 
de Ie Resolucion A.69(ES.II) de Ie Asamblea 
del 15 de setiembre 1964 y de su Anexo. 

Jean ROUL1IER 
Secretario General 

de la Organizacion Consultiva Maritima 
Intergubernamental 

7 deciembre 1964 
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